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Mr. Deputy-Speaker: He can 1lni.ih 
his speech on Monday. 

16 hrs. 

COMMITTEE ON PRIVATE MEM· 
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Mr. Deputy-Speaker: The question 

is: 

''That this House agrees with 
the Thirty-eighth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 25th March, 
1964," 
The motion was adopted. 

11.6l hrs. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Amendment of article 217) by Shri 
Abdul Ghani Goni. 

Sbri Abdul Ghaal Goal (Nominal. 
ed-Jammu and Kashmir): Sir, I be, 

-·Published in Gazette of lDdia, 
dated 28-3-16. 

(AfMftdment) 
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to move for leave to introduce a Bill 
further to amend the Constitution of 
India. 

Mr. Deputy.Speaker: The questima 
u: j 

"That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

Shri Abdul Ghaal GoDJ.: Sir, 1 
introduce the Bill 

16.01 Jus. 

PAYMENT OF WAGEs (AMEND-

MENT) BILL· 

(Amendmen! of sections 1 and 15, 
etc.) by Shri P. R. Chakraverti: 

Shri P. R. Chakravertl (Dhanbad): 
Sir, I beg to move for leave to intro-
duce a Bill further to amend the 
Payment of Wages Act, 1936. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Payment of ·Wages Act, 11136." 

The motion was adopted. 

Shri P. R. Chakravertl: Sir, I be, 
to introduce the Bill 

18.011 bra. 

S~  ~ 

BILL 

(Amendment of artiCles 84 and 173) 
by Shri Hari Vishnu Kamatb. 

Shri Barl Vishnu Kamath (Hosh. 
angabad): Mr. Deputy-Speaker, Sir, 
I rUe to move: 

"That the Bill further to 
amend the Constitution of India 
be taken into consideration." 

~ raordi ar  Part n. section J. 
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Sir, My Bill seeks to -provide an 
'!Upper age limit for the lower house. 
·of legis1lltures at the Centre and in 
the States and secondly, to provide 
certain minimum educational qual1l-
'-cations for candidates to the HOUSel 
of Legislatures, candidates to Parlia-
ment and to State legislatures. As I 
have stated in the Statement of Ob-
jects and Reasons, this Bill is intended 
'to discountenance the growth of 
gerontocracy in our young democritic 
-republic, because it is antithetic or 
contradictory that in the modren age, 
10 the later half of the 20th century 
in our young democratic republic, we 
should by any means, unwittingly 
though, countenance the growth of 
.gerontocracy. What is gerontocracy? 
Its etymology goes back to the Greek 
language. Democracy, aristocracy, 
"8utocracy-these have their own con-
"I1otation and they are well known to 
you, Sir, and to my colleagues in the 
"Houses, but perhaps gerontocracy is 
"I1ot so well-known a term, and some 
'of my hon. friends may not be fami-
liar with this term-gerontocracy. 
"Gerontocracy in short means Govern-
ment by old people. There is a homo-
BOniC word in Sanskrit-I believe it is 
in Hindi also-jara, jaratha. I think 
the old Greek had some sort of affiaity 
-with Sanskrit, because the root word 
In both languages is similar jara, 
jaratha, gerontO-So, in gerontocracy, 
,there is this 'jara' and then 'cracy'. 
As democracy, means rule by the 
;people, 'demos' ....•. 

The Deputy MInister In the MIDIs-
try of Labour and Employment and 
tor PlaninC (Shri C. R. Pattabbl 
Raman): The Sanskrit word is jara. 

Shri Barf Visluau Kamath: That '-
what I said; you have been absent 
minded; you were not attentive per-
-haps; I said ;aTa, ;aTatha. 

Shrl ShiDde (Kopargaon): Will 
Mr. Kamath define ;aTatT, 

Shri Bari Visluau Kamath: You 
have not read my Bill apparently, 
but I will try to enlighten you anyway. 
'Rave a little patience. Just as the 
.ord democracy means the rule by 

the people, aristocracy, by rich pe0-
ple, aristocrats, and autocracy, rule 
by one man, dictator, 10 also geronto-
cracy means rule by old people. My 
hon. friend Shri Shinde ejaculated. 
what is old age, how do you define 
old age, what is the age limit you 
prescribe? I know there is no hard 
and fast rule. There are old men and 
'flomen, who put younger people to 
shame by their energy and activity. 
We have, Sir, in our own country to-
day, fortunately, the Prime Minister 
himself. He is not 75 yet and my Bill 
puts the limit at 75. But even at the 
age of 74 he displays much activity 
and energy,-and earlier he has 
demonstrated an activity and energy. 
physically, unsurpassed, if not unequ-
alIed. And we have got a living ex-
ample here in the Houses, Babuji 
Aney, who is much Older, who is 84. 
Anyone of us who has been watch-
ing work in the House will be aston-
ished at the energy and the attentive 
manner with which he listens to the 
debate, follows every word and every 
phrase and jumps up in his seat with 
a vigour which a younger man might 
envy, with vigorous gestures thn' 
mock at the Treasury Benches and also 
makes his own comments on various 
matters. But when we recognise, 
admire and honour the exceptional 
compatriots of ours, the law is made 
or is intended for the vast majOrity 
of the people; law does not take into 
account exceptions, but only the gen-
earlity of mankind 

You are very well aware, Sir that 
in England, some centuries a ~ in 
the Napoleonic period, William Pitt 
the Younger became Prime Minister 
at the age of 24 and carried on till 
he was 44 when he died. Had there 
been a provision that nobody could 
enter the British Parliament unless 
he was 25 years of age, if that WIll 
the minimum age for election to the 
British House of Commons. poor Pitt 
the Younger would have had no 
chance at the age of 24 when he .Be-
came Prime Minister. 

But, SIr, we legislate for the vast 
majority of people and the law does 
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~o  take into account exceptional 
individuals. Even then as a safety 
provision, I have sought to provide 
this upper age limit only for the lower 
houses and not for the upper House, 
Rajya Sabha here and the Vidhan 
Parishads in the States. 

Dealing with the question raised by 
Mr. Shinde, our ancient scriptures 
have tried to deal with this question: 
.ho is a vriddha? He is not •• 
widdha, who is old only in years. 
Here inside the dome, Sir, there is 
• very impressive inscription which 
allof us who have eyes open must 
laave aeen. How does it read: 

"or m mtT " or ~ '!41' 
~or i or~~ 

~  or) ~ ;r ~ ir 

~  Of ij(f mr ~~ II" 
'" "'" .:I 

Who therefore is a vriddba? Vriddhas 
are not those who do not speak 
Dharma; not necessarily those who 
are old in age but those who speak in 
accents of Dharma, they are the true 
Vrlddhas. 

There is an old fable about Saras-
wati Muni in the Shanti or Anushasan 
Parva of the Mahabharata. When aU 
the elders of Saraswati Muni fled 
tor their iives, this young' boy of 12 
atayed on with courage on the banks 
of the Saraswati river. He braved; 
all those 12 years of terrible famine, 
on the banks of the river, living on 
flsh only. He lived thus for 12 years, 
while the other Munis had left and 
Bed away. When they a ~ back 
after 12 years, they wanted to boss 
over him, now a young man. The 
olden had fled for their lives but this 
foung man of 12 stuck on and he 
-was now 24. What he said was: 

'f ~i  ~ r~ ~ i fm: :. 
~ <i ~ ~ ro ~~ ~ ~~  ~  ¢ ¢ 

That is, or you grey-haired people, 
white-haired people, you cannot 
teach me, because you have shown 
fear. You have shown cowardice in 
70ur action. I;un your teacher, and 
ao leat'Jl from W", They recogn1aed 

the-force of his argument and nt at 
his feet and learnt,-the y!lung man 
of 24. 

Therefore, I would like to lay down 
a criterion, and that is, the oid Hindu 
shastras, Indian Dharma, has recog-
nised the four Ashrams: Brabm-
acharya, Grahastha, Vanaprastha and 
Sanyasa. One can be an activist in 
mind and body during the Vana-
prastha stage, but Sanyasa, renouncing 
every mundane activity, commences, 
according to the scriptural injunc-
tion, at the age of 75. Therefore, 
irrespective of whether the buddhl. 
is on the Vriddhi or not on the 
increase or decline, I want to provide-
that this age of 75 must be recognised 
as the upper age-limit when every 
Member, every person, a politician 
or otherwise, should take 
Sanyasa and may function as an ad-
viser if and when his advice is sought 
for. 'That is with regard to the first 
part of my Bill. That is to say, the 
upper -age-limit should be 75 for 
membership of the lower HOllses of 
the State Legislatures and of Parlia· 
ment. 

Now, I come to the second part oC 
the Bill which is perhaps more con-
troversial than the first part. That is 
with regard to the educational quali-
fication which I seek to prescribe for-
Members of Parliament and State-
legislatures. This point, as you very 
well might recollect, was agitated in 
the Constituent Assembly and in the 
provisional Parliament also. In the 
subsequent debate it has not raised 
in that form, but in the ConsUuent 
Assembly it was raised in the form 
of amendments to the relevant arti-
cles but ultimately you know 
it ~a  defeated. But the President 
Of the Constituent Assembly. Dr. 
Rajendra Prasad, in his valedictory 
address, his final address, to ~  

Constituent Assembly-he made a 
long spee:::h and I would not like to 
tire the patience of the House by 
reading long extracts-made a very 
cogent and a very ~a a  ob-
servation. He said: 
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"There are only two regrets 
which I must share with the hon. 
Members of the Constituent As-
sembly. 1· would have liked to 
have soma "ualifications laid 
down for members of the legisla-
tures. It is an anomaly that we 
lay down lhigh a~a io  to 
those who administer or help in 
administering the law, but for 
those who make the law we have 
no qualifications whatsoever ..... 

That is the part which is relevant to 
the Fbject-matter of my Bill. 

Then, Dr. Ambedkar who replied 
to the deba.te once in the Constituent 
Assembly, and later in the provision-
al Parliament also When the resolu-
tion was moved by my then hon. 
colleague, Prof. K. T. Shah, in which 
many members on both sides of the 
House took part, dismissed this issue, 
may I ,say, half in jest and half in-
ernest-(Interruption). Shri It. C. 
Sharma perhaps recollects the man-
ner in which it was done. Dr. AmbecL 
. kar said, "Let me make it clear at the 
outset, that 1 do not regard ignorance 
as a virtue." But then he went on 
to plead with the House a Strange 
argument which was accepted later 
on; it was not accepted, I believe, in 
heart and mind, but he had his way; 
the majority accepted and the mo-
tion was defeated. Dr. Ambedkar 
said in effect: "Neither Mr. It. T. 
Shah nor I Mr. Kamath nor I are the 
masters." Weare not the masters in 
this democracy. The masters are 
outside the House, tJhe millions of 
electors, who send Us here; they are 
the masters in our democracy; and if 
they think that an uneducated person 
or even an illiterate person or even 
a deaf and dumb person can represent 
them better and more effectively, then 
we, the so-called educated people, 
then, if they think so, who are we to 
come in their way? We are mere 
servants; they are the masters. "Who 
are we to come in t!heir way?" That 
argument passed muster at that time, 
but I do not think that should pass 
muster now, because much has hap-

am 
pened, and much water has flowed 
down the Ganga and the Yamuna 
since 1950. Though r know the 
policy of the Government is halting 
and half-hearted, yet in spite ~ that, 
our Republic has made fairly rapid 
strides on the road to education and 
literacy, saksharata, and i' think with-
in another five to ten years, we can 
confidently look forward to illiteracy 
being wiped out, and some sort of 
minimum educational standards being 
attained in this country. Even the 
Constitution-I forget the number of 
the article-provides that the State 
shall endeavour to give free and com-
pulsory education till the age of l' 
to all citizens of this country. We 
hope that directive will be imple-
mented in the very near future. It 
would not take very many years.. 
for this directive to be implemented. 
I tru8t. 

As I have said, in the Statement of' 
Objects and Reasons to my Bill., we 
should consider the incongruity of the 
position which requires high educa-
tional qualifications in the case of 
those administering the law and those 
who judge and interpret the law,-
the same sentiments which Dr. Rajen-
dra Prasad expressed in the Consti-
tuent Assembly while the law-maker 
is under the Constitution exempt from 
any educational qualification wlbatso-
ever. 

I remember a jocular remark made 
by a calleague in the Constituent 
Assembly or in the pruvisional Par-
liament when this matter was before 
the House. He said that the only 
qualification which a law-maker at 
that time-not now, I hope,-had to 
have was that he should be good at 
law-breaking, and a good law-breaker 
could become a law-maker as well. I 
do not think that holds good today, 
witJh SO much progress in education 
and literacy in our country. 
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There are four amendments in my 
. name. Two of them are verbal and 
_are minor ones: namely, to substitute 
"Fifteenth" for "Fourteenth" year, 
"1964" for "1963". Amendmt!:lts Nos. 
.3 and 4, however, seek to exempt the 
Scheduled Castes and Scheduled 
Tribes who were unfortnate:y 
kept very backward and have 
been denied all facilities, even 
.human treatment, not to speak of 
civilised treatment, during the 150 to 
.200 years of foreign rule, British 
rule--so it is not 4;heir fault -from 
the operation of this provision :.elating 
to the educational qualificaLions, both 
for membership of ?arliament and 
:8tate legislatures, for such period or 
as long as period as the resen"ation 
.of seats for them in Parliament and 
the legislatures remains in force. 1 
bave sought to make the period of 
exemption coterminoU3 with that 
-period. I do recognise that they are 
at the moment labouring under severe 
'bandicaps with regard to education, 
but I look forward to that day when 
all these reservations will disappear 
and they and the so-cal1ed caste 
Hindus and the other Indian people 
will become one in every sense, cul-
-turally socially and educationally. We 
'will ~ really happy to ushet" in ha~ 
dawn when the reservations will have 
'been done away with, haVlng regard 
to the fact that the scheduled castes 
and scheduled tribes have attained 
-the same standards .... 

Shri Namblar (T"IrUchirapalli): 
(Khammam): On a point of order, Sir. 
-There is no quorum. 

Some JIoD. Members: There is 
-quorum. 

8hrl Namblar (Tiruchirapalu) : 
'Probably the Lady Member being neW 
--to the HoUSe may not know the 
eonventiODl. Generally question of 
quorum is not raised during Private 
"Members' business. 

ShTimatl t.abhmlkanthamma: I 
<eounted aud -there are only M. 

Mr. Deputy-8pUker: There • 
quoroum. He may ,continue . 

AD BoD. Member: Very bad at 
counting. 

8mi Barl VlsImu Kamath: I 
was referring to my amendment 8eek-
ing to exempt scheduled tribes and 
scheduled castes from this educational 
qualification. 

.Before I close, may I invite the 
attention of the House to the fact that 
I, have collected 'some material with 
regard to the age of Min:sters of 
Governments of various countries. The 
U.S.A., which is one of the two most 
powerful countries in the world, has 
got the youngest Cabinet, SO to ~  

whose average age comes to less than 
54. Even in the U.K. the age of the 
Prime Minister today is only eo, and 
the age of no Minister i:; above 67 or 
68. In most of the countries whose 
figures I have got here-the Reference 
Branch could not give me more 
material-so far as the Commonwe'l lth 
countries-Australia, Canada and U.K. 
etc., are concerned, the -sges of the 
various Prime Ministers are 69, 66 and 
60. . 

AD Bon. Member: What about West 
Germany? 

Shri Barl Vis1um Kamath: I bave 
not got it here. 

The President of the United State. 
is only 55 and the other Members of 
his team-the Secretaries,-are aged 
55, 54, 47, 38, 44,  44, 45, 52, and 53. 
My hon. friends are interested in U.K. 
The age of the Prime Minister Sir, 
Alec Douglas Home in 60. The age. 
of other Ministers are 61, 56, 58, 47, 
60, 56, 47, 54,  59, 53, 43, 50, 55, 51, 40, 
SO, 48, 43, 39, 45 and 44. I would not. 
tire the House by reading the figures 
regarding other countries. 

r would like to say just one word 
about the educational qualiflcatitlnl 
obtaining other countrle3 of fhr. world 
where there are written o i i~ 
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III Britain, we have no written Con-
.. titution, but there is universal IiteraC)' 
!D U.K. an!! USA, and the question 
therefore does not arise. But let us 
.-ee the position in the so colled back-
ward countries, comparp.d to which our 
.country is far advanced. In Bolivia, 
a Deputy, i.e., a Member of Parliament 
must be able to read and write 
Spanish. A person who can only sign 
his name and write certain characters 
shall not be deemed to be able to 
write. In Ceylon the poSition is that 
any person not otherwise disqualified 
shall be qualifieel to have his name 
to the electoral rolls, ro id~d he is 
able to read and write EngiLh, Si:\-
halese or Tamil. That is the {'Iosition 
in Ceylon, which is a backward coun-
try compared to ours. 

Shri Ranumanthaiya (Bangalore 
City): Now Tamil has gone. 

Shri Bad Vishnu Kamath: I do not 
mow about that. In Chile. a candi-
date to Parliament must know how 
to read and write. In GUatemala, to 
be a Deputy of the Congress, a per-
son' must enjoy all his rights of 
<:itizenship, be over 21 years of age 
and also know how to read an.tj write. 
In some countries, they should be 
educated, and also have an educational 
diploma. 

!In our Constitution there is no pro-
vision for even a minimum ql1alLfica-
tion of literacy for candld:ltes. I am 
not talking about the prescription of 
qualifications for electors in our coun-
try, because we have got to make a 
tot of leeway aDd it will take years 
for hundred per cent electors to be 
literate. But certainly as Dr. 
Rajendra Prasad said in the C:>nsti-
tuent Assembly, it is very anomaliJus 
that the Constitution should lay down 
that on the one hand, we should have 
high qualifications for those who ad-
minister, judge and interpret the law, 
but no qualifications whatsoever for 
the makers of law. I think it is high 
tbne that this Mlomaly was en"ed, 
and this Parliament gav'! ~rio  

thought to this matter and tonk the 
ent Itep on the road to real progress. 
, 

1 wOuld only like to add before 1 
clole that this Bill that I have pbced 
before the House does not necessarily 
represent the view or the policy or the 
party which ;r have the h(\nour to re-
preR!lt in this House-the Praja-
Socialist Party. I, Sir, have been 
a fighter for this in the Consti-
tuent Assembly and also in the 
Provisional Parliament and it is 
in the spirit of following uP what 
I did till 1951 that I have mov-
eel this Bill before the House. I do 
hope that my colleagues on bot.'1 sides 
of the House, on the Congress Benches 
as well as on this side, will lenc1 their 
weighty support to the measure which 
I have brought before the House. I, 
therefore, commend it for the ur.ani-
mous acce'ptance of this House. 

Mr. Deputy-Speaker: Motion 
moved: 

''That the Bill further to 
amend the Constitution of India 
be taken into o~id ra io  

Shri Khadilkar (Khed): Mr. 
Deputy-Speaker, Sir, I do not know 
whether the mOver of this Consti-
tution (Amendment) Bill is serious 
or he has just brought forward t..'1is 
motion in a 90mewhat half-hearted 
or light-hearted. 

Shri Bati VIShnu Kamath: Are 
you serious in opposing it or even 
in speaking on it 

Shrl Khadilkar: He has announced 
that sO far as his measure is con-
cerned his party has dissociated it-
self from the measure that he i! 
sponsorina In OUr country, tradi-
tionally, we haVe reverence for age 
and we have gone to such' a limit 
that there is a well known adage: 

~ i ~ r  "ffun 
It means that those people who are 
advanced.' in age, their doings need 
not be questioned. It means that in 
our country old age and wisdom are 
supposed to go together. Therefore, 
to lay down a law that man must be 
of such and such an ale to funl'tian 
properly in this House is something 
which it is very difficult to ~ or  

When I look at both the HOUSE'S, , I 
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find that there are-because modern 
legislative business has b o ~ too 
technklll and the subjects are so 
vast-many of Us who are, without 
any disrespect to any :bon. Member 
of this or the other House, in many 
respects, politically or economically 
or from the point of view of making 
law, illiterate. Therefore, mere lite-
racy to be made a qualification has 
very little meaning. 

We know-perhaps the hon. Mem-
ber, Shri Kamath will recall what 
qualification his mother -had-that 
most of our mothers though illite-
rate--l am very serious about it-

Sbri Rad Visbnu. x.math: I am 
talking of the candidates and not of 
the voters. 

Sbri KbadiJkar: Though they were 
illiterate, they were having 
a greater commonsense and 
wordly wisdom to guide their own 
families and advise their children. 
After all, law is codified common-
sense, as it is said. If we are to look 
at it from this angle,' there are many 
bon. Members who might be silent 
but who grasp the meanings of cer-
tain measures that are brought be-
fore the House. 

.u Ron. Member: Let us hope so. 
Shri Khadilkar: Let us take any 
other country for instance the mother 
of Parliament,-Britain. ~ has quot-
ed several instances. Take West Ger-
many, We know the man who re-
cently retire1-Dr. Adenaeur. He was 
85. Churchill when he retired was 
more than 75. But after that age he 
was able to produce a monumental 
book called the History of the Eng-
lish-speaking people. What does it in-
dicate? Even in this House-he may 
not be io ~ as enthusiastkally 
as some others; h(. may not be raising 
points of o:-dnr or compelling the 
House to raiqe the question of quo-
rum-we have Dr. Aney. He is 85. He 
may not play all those things that 1 
mt"htion on the floor of the House. 
But st"lI I i ~  that he is equally 
alert or mOre alert than my hon. 

friend Shri Kamath who stands on hi.-
head in the mor-ning and looks at the-
world from a different angle. 

SJui Bari vWmu. Kamatb: Your 
Prime Minister also does it You ar& 
not in good company. I am in gOt 
company. 

Shri Kapur SiDgb (Ludhiana): Sir,.. 
I rise on a point of order. Is it ~

missible and parliamentary to mak.'e 
invidious distinctions between indi-
vidual Members of this against House 
as "the speaker is doing? 

Sbrl KhIldUka.r: Not at all 

Sbri Ra.ri Vishnu. Kamath: If he did-
that asna he would function better 
than the way in which he does. 

Sbri Khadilkar: Sir, therefore, in. 
all seriousness, I or any Member of 
this House who has given sufficienl 
thought to this question, would not 
take this· measure very seriously. That 
is my approach to the Constitution 
(Amendment) Bill that he has 
brought before this House. 

I want to make only one more point.. 
In ·the public life of India, it is not 
merely age that is important. Some-
times we come across situations where 
quick action is called for. There may 
be a certain view point or a oertam 
perspective that a young mind is 
capable of taking, and perhaps age 
sometimes might be :,is handicaI1 
Therefore, there shou!d be a combi-
nation of age and yC'uth SO that the 
ship of' the State w.ould be kept on' 
an even keel. 

I would plead with Shri Kamath on 
this occasion that he'is rais:·ng a good 
discussion by bringing forward this 
measure. So far as literacy is con-
cerned, as I said, in this country we-
are pledged to have hundred per cent 
literacy in the next Plan. Let us hope 
that we shall reach that target. But 
mere literacy has very little mean-
ing. There are 10 many other things-
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in life like the capacity and recepti 
-vity of mind to understand things, 
understand. 1he implications of mea-
sures th, t come before the House. 
That is more important than mere 
literacy. Therefore, prescribing quali-
fication of literacy or qualification of 
age an1 barring people after 75 has 
very little meaning. 

1 may give you one instance. Take 
the case of the formeT Depu y Chair-
man of the Planning Commission, 
Shri V. T. Krishnamachari. I have 
seen him function.ng on occasions. 
His mind was so alert that perhaps 
he would have put to mame many 01 
us including Shri Kamath, because he 
grasped all the intricacies of plan-
ning and all the economic implication 
of planning. Take the instance of 
Sir C. P. Ramaswami Aiyar, a ma.n of 
very high s:anding in the world of 
-scholarship and one of the leadL"lg 
academicians, if I may say so. Leave 
aside his activities in some other fields. 
lie has functioned and he is toda.y 
functioning with allertness. When I 
hear-i, him at Viswabharati, when he 
·delivered his address theTe, I could 
Tealise that his m :nd is capable of 
grasping not only the problems, not 
only the petty matters that we dis-
cuss here on many occasions, but he 
is capable of grasping all the impli-
cations of wider issues that are fac-
ing humanity. 

As I said before. Shri Kamath has 
-done one good lh'ng. He has brought 
this measure before the House ani 
given us an opportunity to put for-
ward our views on this important 
matter. 

Shrl Natb Pal (Raj.apur): Sir, may 
1 point out that Shri Khadilkar, un-
wttt'ngly, inadvertently, perhap. 
without meaning it, cast aspersions on 
the deliberations of the House, in the 
last sentence, if I heard him correct-
ly, he said "on the petty matters thia 

HoUse discusses". I would like to say, 
Sir, that this House d:scusses nothin, 
but what is of the highest importance. 

SlJrI KJd4l1br: I quaJiJ1ed that bT 
saying "on many occasions" and I am 
prepared to stand by it. 

1111 ~  am {oil a ~  ) 

~  ~~  1!'1 ~ iI'rn' <tft ~ t 
f.t; I5Il ~ if ~r ~~ 51,¥ flfi74T t 
~ ~ if. ~ 'fiT ;f,fu ~r ~ rfit: ~  fmt 

~ i ~ ifiT fCfirer rn it ~ r  t, 
or~r a-r ~ "¢; ~ ~ "1m iflfffif; 
f.icliG ~ it 1t rn 15fT ~  ~ 

~~R ir~~ I 

Shrl Kba'i1kar: The periOd of 
courtship is go:og on? 

1111 '('jq\f41li """: ~ ifilf ~ 
~ orii a-r mu ~ ~ ~ m tT I 

~ ~i i i ~  ~r  t ~ 
a-r S ~  <tft '{{it: ~ ~ <tft If'';t1ra'f <til I 
~ a-ifi fum ctfr ~ i  !fiT iI'rn' t ~ 

~ i i mrr ~  ~ ~ ~ t ~ mlJ 
~ r~~~ r  ~ 

IfiW f.t; ~ mqj ~ iir 
~ fu6tr ifiT ~ ~ ~~ 

CfilJ ~ CfilJ ~ r ~ii  I W ifiT ~ 

~~~~ ~~ ~~ 

f\;'VT ~ r r~ I 

~~ ~  

..n ,{1¥tW". ~ : ~ i  iir 
~ ~ it a-r W ifiT lfit ~ ~r fit; 

-q: ~ siinft ~ ~  ii ~ ~~ 

~ ~ 'fir Wd" ~ a-r q-Rf ~ fili ~ 
~i  ~ fri ~  ifiT 'SI'fumf ~ t 
~ Twf it ~ ~ ~ ~  11ft t 
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~  ~ ~ ;r iffi<1Tlrr f.I; 'lifTl 
~  ~i ~~ r ~ 

i r~~~ r~ I ~~ R o ~ 

<til ~~ ctft ~ <til i(t 4 ifTffi t I 
IJ'Ttft ~ ;r aT ~ ~ f.I; m-;; ¥t'fiZl' 
~~i i ~ ~~~~~  

~~ r ~ ~~  

~ cpr ~ ~ ~ ~  ;f •. 
~  <til ~ ctft ~ m ~ ir  ~ 

~ ~ ~~ t irf.I;;r i i Rr~ 

~ i ~  ~ ~ ~ ~ ~ f.I; \;if ifiT 

WliR <til al o o~o~ ~~ 

;it ~~~i ~ i ~  

~~ ~ ~ ~ria  

~ fri ~ if; tr'if it ~ S ~ 

1Prf. iii{ -« ~ t I If( ~ ~ 

wtlSlf Wlt1f it ~ ~ t ~ if; 1flroJ' 

~ Ri  ~~ i ~  ~  ~ t 

~ "'11m' ~ ~ ~ ~  ~ Cf{ 

~ fi ~ fQ ... ~ if; ~ ililf't ~ 
~i ~~ i  ~~~~ 

Ii\"il ~ ~ q"{ ~ ~ al ~ ~ t 
~ ~ ~ a ~ i ~  <til ~ ~ 
~ or ~ ~r t ~ ~ ~ ;;{f t 
~ ~  <til fuflffif W it ~ 
~ ~ I W\jj ~ ~ ifiT r ~o  

f .. ~i  if; ft;rtt Gii( ~ r ~ t 
~  ~ ~ ~ ~ ~ ~ a: ~ ~ flti' 
~ ~i  <til ~ ~  ~  ~ flfi 
~ i ctft ~ ~  ft:lt:!: ~ if.T 

~~ ~r rr '1ICjt/l4ifl ~ t ~  \m ~ 

~  io~r {t ~~~~ ifT ,,;!,#ir I ~ ri  it 
\1oi ~ fm;; CR'''''' ~ \r.i ifiT ~ ot-
~~ ~  

~ ~i i ~ ~ ;tt-
r;ft'\ij mt ~  f ... ~ 'f.ft q ~r ~ 
~  ~ ~  ~ t;iT W ~ ifiT ~ 

~~ r ifiT ~ p;ft ~ a: ~~ ~ ? 
~~~ ~~ir~~ ~ i  

f.1; ~ ~ it io~ ~ i  ~ ii(T 
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~ em: q"{ ~ ii ~ fm oW ~R  fl, 
aT w ~ ~ ~ i ~ ~ ~  ~i  ,,')1rl 
IIiT ,ro ~ iilrf(fJ.JT q"{ ~ Ifi1111r 
tl ~~ ~ i i i r~  
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~ R ~ Mitlll(l ~ ~  liTam-; 
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t)', ~ ~ ~ ~ f'ti ~ fQfflT 
,,11: ~ ~~~  wi ;;r) ~ fcr6rnAiT 'foT 
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~~ ~ ~ ~~  

it ~  ~ rr r ~ $ f'ti '(Of lr:fl 
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'IiAf ~ ..... ~  I 

Shrl Brajeshwar Prasad (Gaya): 
Mr. Deputy-Speaker, I rise to support 
this Bill. Parliamentary democracy 
will degenerate into mobocracy if 
educational qualifications are not laid 
down for legislators. Attempts should 

be made to approximate to the ideal 
of the philosopher-king, as envisaged 
by Plato in his Republic, as far as it 
is possible to do so under the existing 
circumstances. In the Constituent 
Assembly I had suggested that edu-
cational qualifications should be laid 
down for legislators. 

A candidate for the post of a deputy 
magistratp. must be a graduate. Are 
we to understand that the office of a 
legislator is less important than that 
of a deputy magistrate? A member 
of the Lok Sabha has to grapple with, 
the problems of foreign policy,. 
defence, banking, currency, trade and. 
commerce. Unless he is a graduate, 
he cannot do so. 

Shri Kamath's Bill is the first step, 
in the right direction. The position 
today is that Ministers and Govern-
ment servants rule this country. This 
state of affairs cannot continue for 
long. Bureaucratic rule will lead to 
totalitarianism in this country. We 
stand for administrative decentralisa-
tion. The M.P. and the M.L.A. will 
have to exercise all the powers of a· 
Chief Minister and a Cabinet Minis-
ter in their constituencies if the goal 
of administrative decentralisation is to" 
be achieved They can perform this 
task if they are highly educated If 
only educated people are to stand as· 
candidates for the legislative bodies, 
the result will be utter simplification 
of the machinery of election. Today 
all kinds of people stand as candidates 
to confuse the judgment of the elector._ 

eft .. ~  : ~~ ~~  

15fT lfiTlI'd" ~  ~ ~ ~ ~ it ~ r  

!fiT ~~ ~ I ~ a ~~ ~ 

~ iT ~ ~ ~ i~ ~ R"lfT t f.t; 
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t CRiffiti cf' irm ~ ~ ~ r...-~ roq-
GA'dT ~ ~ it 5filfT w',s"f\WIfi! tnif-
IfiT ~  ~~ ~ m ~~ ~  ~ , 

~ ~ a~ ~ ~~~ ~ RlfT t flF' 
~ iI'U ~ wri\t1f.Nir t m q-
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·to the present Parliament 

'lit .-f : mil ~ ~ ~ ~ 'fiT 
~ 'frif ~ m;ifT ~ f, ~ ?.Tc1i if@' 
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~~i ~ i~

~~ ~~ it ~ it. ;it ~ ~ 
" qql ~ ~ ~ I t ~~ Mire If.T 
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~ it ~  Si~ ~ ~  ~  

~  ~ 'I>T it mw ~ I 

SItri 1[. C. Sharma (Sardhana): 1f1o. 
Deputy-Speaker, Sir, I oppose thJa 
Bill. It is wrong in intellectual con· 
ception and does not accord well witll 
human experience. What the human 
organisation should be was first 
defined by Aristotle. He used two 
expressions, namely, isonomia and 
demorcratia. ] sonomia meant equal 
justice to everybody and democratiA 
meant that every citizen will have 
equal right in the governance of his 
country. So, equal justice implies 
equal right and equal right implies 
and includes the right to governance. 
So, it is wrong in conception'that such 
a provision should at all have been 
allowed in any Constitution in the 
modern age of any country whatso-
ever. 

~ ai i  this position I ~a  come 
to the practical experience of man. 
There are two things, namely, strong 
commonsense and the keen sensitive-
ness of man. They are not even 
limited by literacy. A man who does 
not go by letters may have strong 
commonsense and may have keen 
sensitivity to learn things from experi-
ence if his eyes are open. Mere lite-
racy means learning things from 
~ ri  The more educated a man 
Is the more he depends upon the 
experience of other people. It was 
right some 50 or 100 years back but 
to depend upon the experience of 
others and the view of the learned 
men now when the world passes so 
swiftly is not safe Every day ever)' 
minute the world is changing and the 
man who r~  the book works for 
ten years. By the time the book goes 
to the press and comes into the hands 
of the literate men, the world has 
changed and that book has very little 
value. So, it is not very safe to 
depend upon the educated people. It 
Is much ~ r to depend upon the 



8005 CO'RStitutWn MARCH 28, 1964 (Amendment) 80<;6-

[Shri K. C. Sharma] 
strong commonsense and strong sensi-
tivity of the human experience. So, 
mere literacy or even education does 
not go far enough. 

As to age, modem medical aid and 
environmental control have done away 
p:-actically to the fullest extent the 
debility of age. There are two great 
instances of Churchill and Adenauer, 
the architects of modern international 
structure. They did their best even 
in old age. Some very great works 
of art and literature are written by 
people in their old age. So, in the 
modem age, age does not at all affect 
the capacity of man. Therefore this 
proposition of Shri Kamath does not 
hold good in the modern set of 
circumstances and I oppose the Bill. 

8hri A. N. Vidyalankar (Hoshiar-
pur): Mr. Deputy-Speaker, Sir, at 
first I thought that I would support 
Shri Kamath's Biil but after mature 
thought, I think, I cannot support it. 
What do we need in our legislatures? 
We need wisdom and commonsense. 
This gift is enjoyed even by those 
who are called uneducated. I have 
noticed and, I think, all friends must 
have noticed it that the peasants in 
the rural areas talk much more 
commonsense than our so-called 
educated people. They hav!! keen 
commonsense. They have power of 
observation. They have the capacity 
to profit from experience. This, I 
think, our educated people lack very 
much today. Most of our educated 
people today are-I do not want to 
use a strong word myself-but Huxley 
called them, "educated fools". Many 
modern educated people lose their 
commonsense. Their education has 
rather degenerated them than improv-
ing them. In history we find many 
instances of so-called illiterate people 
being very good administrators. For 
j.nstance, Maharaja Ranjit Singh is 
said to be absolutely "illiterate", and 
uneducated in the sense in which we 
nowadays call men educated. But he 
was a very good and capable adminis-
trator. Prophet Mohammed was 
"illiterate"; in the sense Shri Kamath 
would define one as ''literate''; ,but 
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still we know how he changed the-
whole course of thought of humanity. 
Therefore, I think that this condition 
which Shri Kamath wants to impose 
will not work; on the, contrary, it wiiI 
rather take away a valuable right 
from the masses. 

l'UO hn. 

At present, our educated people-
have formed a kind of aristocracy of 
the educated people who cannot 
express their thoughts properly in t.he 
language of the people. We the edu-
cated people' are at present cut off 
from the masseS. If we impose such 
a condition as Shri Kamath bas in 
mind, then it would mean that we 
shall practically disqualify all those-
people; and millions of  people would 
be disqualified who are capable and 
who have the capacity to properly t"UD 
the administration. Although we 
educated are in a minority, we c'lll 
them incapable and uneducated and 
so on, but really speaking, we are 
only 'an educated aristocracy llnd: 
nothing more. I do not want that 
this so-called aristocracy, the edu-
cated aristocracy who because of their 
qualification in a particular l3!lgu'lge. 
namely the English language, have-
begun to call themseives educated, 
should take away all the rights from 
the masses. 

Our Constitution gives the people 
the right, and it expects that they 
should exercise their right in un-
hindered and unhampered manner. r 
think that that right should remain. 
At present they have the choice, and 
they should continue to exercise that 
choice. We should try to develop the 
capacity among the people so that 
they could exercise a better choice. 
They should be the judges. Why 
should we arrogate to ourselves the, 
judgment and say 'No, we shall decide-
who should come and we should 
decide what should be his qualifica-
tions'. Therefore, I think that the 
people's right to choose should be left 
unhindered and unfettered. Our o ~ 
stitution gives that right to them. It 
we want things should improve, wa 
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.houid educate the masses, and we 
lIhould improve the quality of the 
present-day. education which is merely 
literacy and not education. Proper 
education is that which gives the 
people the cap.8city to run the a1fairs 
of the State and to run their own 
government. At present our educa-
tion is not giving us that capacity. 
Thjlt capacity shOUld be improved, 
and we should evolve a method by 
which we can improve that capacity. 

I am, therefore, opposed to the Bill 
that Shri Kamath has moved for 
consideration. 

Shri Jashvant Mehta (Bhavnagar): 
My hon. friend Shri Kamath has 
moved an important amendment to 
the Constitution. He has rightly clari-
fied that he does not represent the 
viewpoint of the PSP. I also wouid 
like to clarify that as the PSP stands 
this is not the policy of the PSP. & 
I am opposing the Bill, I want to 
place before the House the policy of 
the party in this regard. 

Shri Barl Vishnu Kamath: I made 
my position very clear in my speech. 

Shri Jashvant Mehta: As Shrl 
Kamath has rightly said, this is a 
period allotted for private Members' 
BiLs, and any private Member can 
say whatever he likes. So, there 
should not be any barriers of any 
party. 

Shrl Barl Vishnu Kamath: And no 
party whips also. 

Shri Jashvant Mehta: Every Mem-
ber has freedom. My hon. friend 
Shri Kamath goes to the furtln!r 
extent of saying that there should not 
~  be party whips as far as private 
Members' business is concerned. If 
that policy is approved by the ruling 
party, it would be a good thing. As 
At;harya Vinoba Bhave has rightly 
said, there should not be whip after 
the. elections. We cannot expect the 
rulIng party to IItOP issuing the whip 
on all matters, hut as far as the pri-
.vate Members' Bills or resolutions are 

Bm 
concerned, if the ruling party and all 
the parties can sit across a table and 
decide to remove the whips, it would 
be better, and a new tradition and a 
new convention will be created and 
a healthy democracy will develop. 

Shri Shinde: Will democracy be 
workable then? 

Shri Barf VisbDu Kamatlt: You 
may give it a trial. 

Shri Jashvant Mehta: At the time 
of the framing of the Constitution. 
Dr. Ambedkar had rightly said that 
we had no right to take away the 
privilege of the millions of people 
who were uneducated. They are the 
mastera and we cannot deprive them 
of the right to become the Members 
of the Legislative Assembly or of 
Parliament only on the ground that 
they are not educated. 

If you look at the statistics, less 
than 23 per cel1t of our people are 
Pducated. So if we deprive the majo-
rity of the population of this ngnt, 
what will happen? 

Dr. M. S. Alley (Nagpur): Nothing 
will happen! 

Shri Jashvant Mehta: At the same 
time, look at the progress of  educa-
tion. To achieve the target of 100 
per cent we will not be able to eradi-
cate il,iteracy. If you look at the 
census figures recently published, the 
number of illiterate persons in 1961 
is more than it was in 1951. 

An Hon. Member: Growth of 
population. 

Shri Jashvant Mehta: Growth of 
population, a!ld failure to remove 
illiteracy combined. This Govern-
ment could not J:emove or decrease 
illiteracy in the last ten years. 

Shrimati Reau Chakravartty (Bar-
rackpore): Population will grow. <, 
What can you do? 

Shri Jashvot Mehta: nIiteracy will 
also grow. U we go on at this rate, 
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even in the next 25 years we will not 
be able to remove iiliteracy from the 
country. On the other hand, there 
will be more illiterates. 

So this amendment of Shri Kamath's 
should not be accepted, and I oppose 
it. 

Mr. Depoty.Speaker: Shrimatl 
Lakshmikanthamma. 

Shri Tyaci (Debra Dun): The pro-
portion should be maintained accord-
ing to age. All young Members only 
should not be allowed. 

Sbrimati J.akshmikanthlmma: The 
country cannot afford to lose the bene-
fit of the wisdom and experience of 
people above the age of 75. Even 
when Shri Kamath, who as some 
friends ha\'e said, is w;se and intelli-
cent, attains the age. of 75, we would 
still like to lmve his counsel; 

Slui Bari Vishnu Kamath: I would 
not like to come here then. 

Shrimati J,akslnnikanthamma: We 
see Dr. Aney in the House. I am sure 
people who are 30. 35 or 40 are no-
where near him in energy and enth-
usiasm. Certainly. we would like to 
haTe the experience and advice of 
people lik Dr. Aney. 

Here I am reminded ot what is S'llid 
in the first chapter of the Gita. Dur-
yodhana was feeling depressed 
because of his own sins. He was 
afraid to face the mighty army of the 
Pandavas. So he said: "See. every-
one of them is a mighty warrior equal 
to Bhim". Seeing the predicament of 
Duryodhana. the aged Kuru, Bhishma, 
chieftain of the Kauravas and the 
great grandfather of KauraV3S and 
Pandavas. roared like a lion and blew 
his conch. 

It is also said that age is what one 
feels. not what one appears to be. In 
other countries. big countries. like 
America, Britain and Russia, they do 
not impose 1U17 such restrictioru on 

age. They USe the wisdom and ex-
perience of old people for· the bencflt 
of tbe:r countrIes. 

As regards education. I think Shrt 
Kamath is also interested in study of 
spiritualism. What is the mind? There 
are great faculties in the hand. Me:·. 
possession of an SSLC qualification 
is not go:ng to add to or subtract 
from the intelligence. integ:-ity or 
wisdom of 9 person. It is from birth 
to birth, if \\'e have faith in the 
cycle of births and rebirths. It is an 
accumulation whiCh is released at a 
certain stage. Certainly we have had 
such an experience in the field ot 
administration. Kamaraja Nadar 
hoas shaken the whole world by his 
plan. he is not an SSLC or a gra-
duate. Sometimes all the graduates 
have to bend their heads before 
illiterate persons whose capabilitiel 
and intelligence are far superior. 
which we cannot aCCOunt for. I 
would even go to the extent of say-
ing that life is the real teacher. For 
instance. a woman of experience in 
the bouse cool(\ lUueb better than 
any of us can. Nobody is a saroajno.. 
A man may h9ve the quali1lcation of 
SSlJC but still be imperfect because 
he lacks vast experience m life, and 
it is experience that is the real 
teacher. 

The great Prophet Mooommed wu 
an illiterate. and he gave Islam tn t..lte 
whole world. Joan of Arc was also an 
illitemte. but she could lead a~  

So, I feel it is no use insisting upon 
such qualificat:ona. 

-At the same time. I would assure 
our friend Shri Kamath that in due 
course we are going to eradicate 
illitemcy. and I am lIure in futUre. in 
ten years or so, whoeyer come5 to 
this House will be only educated and 
not uneducated. 

Shri Shinkre (Marmagoa): I am 
afra;d I ram not able to support the 
Bill seek'ng to amend the Constitu-
tion as proposed by my hon. friend 
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Shri Kamath, on account of the very 
grave and serious possibilities that 
luch 8D amendment holds out to the 
very existerice of democracy in this 
country, because once we accept or 
adopt any classifications or distinc-
tions, no matter whether it relates to 
education or age, we run the risk ot 
rit behind the amendment moved by 
future ruling parties to the detriment 
of democracy itself and for estab!ish-
1ng in this country the so-called demo-
cracy of the elite. 

Obviously, I can appreciate the spi-
rtt bdlind the amendment moved by 
Iny hon. friend Shri Kamath, but im-
posing such a condition is dangeroull 
and risky, and by adopting any such 
distinction We may be play'ng into 
the hands of the future rulers of 
this country. Therefore, I OPPOse this 
Bill. 

The first and foremost considera-
tion is this. If the electorate feel 
enQugh confidence in the people who 
want to represent them either in the 
Lok Sabha or the legislative assem-
blies, they w:ll vote for them. The 
criteria of age, education etc., will 
dl:!1initely weigh with them "'hen the,)' 
decide to vote fOr a particular candi-
date or not. They are the best judges 
of those whom they would like to 
have as their rEpresentatives in the 
legislative assemblies or Parl1ament 

I may recall here that years ago 
this very question had been posed 
before the F>ather of the Nation, and, 
as far as my information goes, he 
ruled that everybody who was aD 
adult must have his Say in the affairs 
of the couulry. This principle should 
continue as laid down by him, because 
as already another hon. friend has 
po:nted out, we are Dot going to have 
full Heraey in this country very socn, 
not even in another hundred years. 

1\s such I oppose the Bill. 

Shri Tyari: I beg to oppose thi3 
Bill. I may inform hon. friends in 
Parliament .  .  . 

Bill 

Shri Namblar: His ha:r is not yet 
grey, but mine is! 

Shrimati Beuu Chakravartty: There 
is nothing lett! 

Shri T7qi: That is true. My hon. 
friend Shrimati Renu Chakravartty 
has a happy smile on her face beca11.:!e 
she th:nks she will oust others. 8eml;: 
the youngest Member she is happy. 
In fact, this is a commWlist trick, 
supporting Smi Kamatb. They al-
ways want to divide the country, and 
now they want to divide the country 
on an ale basis. 

SIlri Bari VisIma Kamath: This is 
not kir. 

Shri Tya&i: For the educational 
qualifications I protested; Mr. Kamath 
was there ~h  the Constituent 
Assembly was discussing it There 
was such a proposal to fix matricula-
tion. I immediately protested. I 
said: how can you disqualify me; my 
highest educational qualificat:on has 
beeD that I have passed the 7th class 
failure exam;nation and I will be dis-
qualified immediately. -I protest on 
behalf of millions of illiterntes. So, 
many people are disfranchised imme-
diately as soon as this will be passed 
and theD is it possible for th's Parlia-
ment to be really democratic repre-
sentative body, i:[ these people are not 
represented? What are the villagl'fS 
meant for? Only to vote for the urban 
people? As i:[ the villagers have nO 
right of citizenship here, they can 
only vote but they Or their sons can-
not came? It looks as if it is the 
day of Shajahan when Shajahan's 
sons were trying to dethrone Sha-
Jahan so that they can 
get the gadi What is this? The young-
er generations are part aDd parcel of 
the family? Why do you create a 
cleavage between the old fathe:' and 
the son or the grnndson, rivalry bet-
ween them? Suppose there were 
Rabindra Nath Tagore here, he could 
not come ..... . 

Shri Hari Visbl'D Iamath: No, no; 
he could go to lajy'S Sabha. 

Shri Tyagi: Because Mr. Kamath 
would not allo\T that This is un-
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necessary, ridiculous and we should 
have no such age. We must take the 
best benefit of the long experience of 
people who have seen things. It is 
for the electorate to decide as to who 
is fit and who is not fit to come. With 
these words, I oppose this Bill 

Shri Kapur Singh: Mr. Deputy-
Speaker Sir, it Was not my intention 
to take 'any special pains to come to 
the aid and assistance of my hon fri-
fOnd, Shri Karoath; he has not only 
streng legs of his own-to stand on, 
but very strong arms to defend him-
self. But after having heard the 
IIrguments edvanced in this Howe. I 
am persuaded that it is only proper 
that I should get up to have the 
pleasure of associating myself w!th 
the Bill of Mr. Kamath in its entire-
ty ...... 

Shl'i Tyagi: What is my hon. friend's 
age? Younger Members are all asso-
ciating themselves. 

Shl'i Kapur SiD&h: Mr. Kam-ath 
Iltrikes a very refreshing note of mat. 
ure sanity, and the qualifications 
which Mr. Kamathpurposes to im-
pose upon the muture Members of 
this House Should be considered as 
justified. 

Sbri 1'7ari: They are both ICS peo-
ple ... 

Shri Bari Vishllu Kamath: We were 
-not, we are. 

Shri Kapur SIDP: . There are two 
elements in his Bill: one which aeeJu 
to impose an age limit upon the Mem-
hers of the lower HoUSe and the other 
t:l:! t seeks to impose certain minimum 
educational qualification' on these 
Membel'3. With regard to age, it haa 
heen argued tlKlt there have been 
aged people who have been in charge 
of administration and they have dis-
charged their duties with great compe.-
tence. True. It h9s also been said 
that ale gives maturity, wisdom, aDd 

Bm 

other such qualities, and the traditioN 
of our country support acceptance of 
guidance of the aged and also aged 
people being in places of authority. 
I concede the force of these arguments. 
But, my hon. friend, Shri Kamath's 
Sill does not negative or repudiate 
these contentions on the contrary, it 
Beeks to meet certain peculier l'e-
qu:rements that the present political 
situation in this country has genera-
ted. It is the problem of gerontocracy 
that is assuming aI-arming proportions 
in this country which the hon. Mem-
ber's Bill seeks to encounter. There-
fore, to try to advance such argumE'nts 
as h-ave been advanced, is not alto-
gether relevant to the aim and pur-
pose which Mr. Kamath's B]l has in 
view. 

With regoard to the educational 
qualifications which this Bill seeks to 
impose, it must be understood and it 
must be remembered, as it does not 
seem to have been appreciated by 
many hon. Members, that these edu-
catiomU qualificat:ons are sought to 
be imposed upon those who seek ~

tions to one single House, na'mely, the 
House of the People, the House of 
people's representatives. It doea not 
impose any such restriction on the 
other HOUSe and nor does it impose 
any restriction on the right of vote. 

Shrimati Laksbmikantbamma: Does 
he want less qualaied people in the 
other House? 

Mr. Deput)'-Speaker: The hOD. 
Lady Member had her say. 

Shri Kapur Slnrb: After 1 ha ~ 

finished, the hOn. lady 'Member may 
-be allowed to have her say once. 
again. I will now finish. The edu-
cational qualiftCfitions whkh Shrl 
Kamath's Bill seeks to impose are on 
those who want to seek. admission to 
this particular House. It, h r o~  

is not proper; it, therefore, is DOt 
logic61 to say that this Bill amounts 
to an attempt to deprive any citizen 
from participating in the democratic 
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processes of this country. This argu-
ment has been adwnced, and it is 
.not· only ill-conceived but :s entirely 
irrelevant to the provisions of thc 
Bill which is now before the House. 

It has also been argued, and names 
have been mentioned, th-at many old 
people, many illiterate people, have 
shown great competeIliCe and that 
they have done great things for this 
country. This does not bear upon 
the basic argument on which the BHl 
'Of Shri Kamath is based. 

Sbli Bade: Shri Kamaraj's namc has 
been mentioned. 

Shri Kapur Sin&,h: Shri Kamaraj 
and M'aharaja Ranjit Singh have been 
mentioned. These people are excep-
tions. When We are trying to make 
taws, we think in terms of rules and 
not in terms of exceptions, and rules 
aTe never derived from exceptions. 

Shrimati Laksbmlkanthamma: 10 
lakhs of people cann:}1 sit in judgment 
'Over this House. (lnterntptions.) 

Mr. Deputy-Speaker: The hon. 
lady Member cannot get up like thf t 
and go on interrupting. 

Shri .Kapur SinJ'h: AJJ!ax as the 
hon. lady Member is concerned, I am 
prepared to add or accept some kind 
'Of amendment or proviso to this Bill 
to the effect that lady Members may 
not be subject to the type of restric-
tions which this Bill seeks to impose! 

I would finish my speech by ~ d  

a reference to Maharaja Ranjit Singh 
Whose n-ame Waf: mentioned by Shri 
A. N. Vidyalankar. Shri Vidyalankar 
said something sbout MahW'aja Ranjit 
Singh being illiterate and also not 
educated. It is not true. Maharaja 
Ranjit Singh ('(Iuld read fluently. 

BiU 

Shri A. N. Vidyalankar: I did not 
sn" he W'llS nneducated. I sa;d he 
was not 'educated' in the sense in 
which Shri Kamath wants lagislatGl'I 
to be educated. 

Shl'i KaPilI' Sin&'h: Maharaja Ran-
jit Singh may not have passed a 
secondary education fest. But he 
could fluently read scriptures written 
in Gurmukhi. He could di ~a  elabo-
rate memoranda in Persian language. 
Therefore, I would like to correct this 
wrong impression the hon. Member 
has sought to create. I support 
heartily the Bill introduced by Shri 
Kamath. 

'" i~ \=f1W iro (rn) 
~ ~~~  ~ i~ ~ iIR if ii ~d  

~~  if ~  ~ f.fr '.it ~~ 
;it ~ mr ~ if ~ ~ ~~ q ~ 
i ~~~ r~~ ~a  

<r.prr fif>' ~ 'if ~ ~ fif>' rn ~ ~ 
rn ~ ~ ~ w. ~ rn ~ 

~ ~  ~~ -ifh! Of r~ ~ 

i ~ ~  Cj" ~  ~  ~ ~  ~~ 

~~R~  

m-it ffi ~ mlfI' ~ f.t; ~ 

ma"'l'i ~  offl ~ \3'<J:t ~ ~ ~i 
if ~ ~ ctT i~i ~  ~ I 

~~~~ri ~~~i  

offl ~ \3'cA (t ~ ~ ~ it ~ 
~ ~~ ~ ~ ~ ~  ~ ~ 

~ ~ Oft ~rorr ~ ~ ~  ~ I 

~~ ~ ~ ~ ~~ m:lc 
ifT urrt.t ~ ~ ~ ~ iii+( ~ 

~ ~~ ~  ~ it ~ ~ 'ItR: \fflOf( 
~~i ~ ~ ~ ~ 

f-ird'il' ~ ~  ~ ~~ ~ ~ (t 
~~ ~ ~R ~ ~ 

iru m ~ ~ Ai ~ ~ 'til' -.r.lf 
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17.23 1m. 

[SImI KHADn.KAR in the ChaiT.] 

Shri C. B. Pattabhi Bamaa: Sir, I 
rise to oppoSe the Bill and in doing so, 
with your leave, I wish to draw the 
attention of Hou<;e to the statement of 
Objects and Reasons wherein it is 
stated that the Bill is intended to .dis-
countenance the growth of geronto-
cracy in our young democratic Re-
public. As has been pointed out by 
Shri Kamath, the very word is from 
'jara'. 

is the sloka in Gita also. The Bill, 
accordin, to the statement of objects 

am 

and reasons, seeks to discountenance' 
the growth of gerontocracy and it also, 
seeks to ensure that a Member of 
Parliament or of a State Legislature 
will possess a minimum qualification.. 
Such minimum qualification, in the 
opinion of the mover of the Bill, is, 
necessary and desirable, particularly 
to view of the incongruity of the posi-
tion which requires high educationsl' 
qualifications in the case of these who-
administer and judge the law, while' 
the law-maker is, under the Constitu_ 
tion. exempt from any educational' 
qualification whatever. 

Both these provisions of the Bill L 
:;eem to be based upon two assump.-
tIons neither of which is, however. 
warranted by facts. The first as3ump.... 
tion seems to be that the number of.: 
members of the House of People or 
of a State Legislative Assembly who 
are more than 75 years of age is gra-
dually increasing, but the hard fact 
IS that in the present House of the 
People there is only one Member 
who is more than 75 years old. He is; 
Dr. Aney. I always think of him as 
8. wISe rishi. He is as earnest and 
1!!ealous as anybody else. Nobody is 
more zealous and more earnest than 
that great rishi, from whose advice we-
all benefit. Names of other elders 
have been refened to by other spes-
kers and it is not necessarv f"T me 
to repeat them. May God preserve-
\n good health Dr. Anev for many 
rears to come. He was born on 29th 
August, 1880 and he is in his 84th 
year. He has seen a thousand fun 
oo ~ and may he live to see many 
more full moons! 

If out of a total strength of more 
than 500 Members Of the House of the 
People, only one Member is mo"e 
than 500 Members of the HOuse of the-
said that gerontocracy is in a process 
of growth in our young dem!Jcratic 
Republic. In the first and second 
Lok Sabha also, th", pOSition W!!S not 
very different. Thcugh no orr d~ 



(Amendment) 

BiU 
8019 

CHAlTRA 8, 1886 (SAKA) 8020' 

8gures are available about the State 
LegislatiVe Assemblies in this respect, 
it is not unreasonable to presume that 
the position in the State Legislative 
Assemblies will also be more or leSS 
the same. 

It may be mentioned here that in 
the Parliament of the UnIted King-
dom during the period between 1918 
and ~ 1951, about 7.5 per cent of the 
members-of the HOUSe of Commons 
belonged to the age-group of 66 to 
BO. Sir Winston Churchill, who is m 
his 89th year still continues to be a 
member of the HOUSe of Commons. 
Glarutone was still Prime Minister at 
the age of 84 and Charles Pelham 
Vi1liers retained his seat in the House 
of Commons for 63 years until he 
died at the age of 96. Lloyd George 
was a member of the House of Com-
mons at 81. Then, the value of wis-
dom and counsel which grow out of 
experience should not be lost sight 
of. To quote from the Mahabharata, 

Shri Ban Vishnu ltama.th: Vrid-
dhas not by age, but those who teach 
Dharma. 

Shri C. B. Pattabhl Raman: That 
hb been our approach and we have 
not been the worse for it. It cannot 
be gainsaid that the experience of 
old men contributes to the general 
stock of collective wisdom of the 
community. 

Thus, in the first place, there is no 
indication Or evidenCe of the growth 
of gerontocracy in our young demo-
cratic Republic, and, in the second 
place, it cannot be postulated that 
presence of old men in a representa-
tive assembly like Lok Sabha or a 
State Legislative Assembly can prove 
to be a real obstacle to the growth of 
our young democracy. 

For some reason whiCh is not 
patent, he would like to reserve seats 

10 the Rajya Sabha for people above 
75. But 1 do not wish to comment 
Upon it. Many hon. Members have 
commented upon it. 

T.be second assumption seems to be 
that the a ~ri  of the Members of 
Parliament haVe not passed the se-
condary education test and the majo-
rity of the Members of the state 
Legislatures have not passed the pri-
mary educaUon test. Wbile here also 
no figures are available in respect of 
the State Legislatures, the figures 
available in respect of the Houses of 
Parliament completely belie this as-
. sumptlon. The break-up on educa-
tional basis of the 488 members. of the 
present Lok Sabha whose biographi-
cal sketches are available is as fol-
lows: Upto elementary stan.i:lrC:I. the· 
number of members is 2; Middle to 
high school standard-56; abOve high 
school standard-369; educational 
qualifications not indicated-58. The 
percentages are: 0.39 per cent, 11 per 
cent, 72.1 per cent, 0.59 per cent and' 
11.6 per cent. The break-up on 
educational basis of the 474 Members 
of the Second Lok Sabha whose bio-
graphical sketches are availab'e is as 
follows: Up to elementary stand'lrd-
46 Members or 93 per cent: MIddle to 
high school a dard~  Members of 
13:6 per cent; Above high school 
standard-342 Membes of 72:5 per 
cent and educational qualifications not 
indicated-24 Or 0.5 per cent. 

Sir, I would like to draw your 
attentiOn to one thing. I was shocked 
when my learned friend who was re-
ferring to Columbia said that he was 
not going to draw on the examples of 
England, America or other advanced 
countries where there is practically no 
illiteracy at all. He gave the example 
of Columbia and other States and rp-
ferred to them as, if I may Uge his' 
expression, the "so-called backward 
countries". We in India may be poor 
in material possessions, but We are 
rich in culture and heritage. We haVe 
the oldest civilisation. You go to 
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Rome today, you will not see Roman 
of the time of Caesar. It is a mixture 
now. If you gf) to Greece you will 
not see the Greak of the age of 
Pericles. My hon. friend, Shri Tyagi's 
many times great  great grandfather 
mIght have lived during the Mahabha-
rata time in India. So it is not right to 
-call such an old civilisation as back-
ward When he said "backward'" I 
am sure he referred only to material 
possessions. 

The break-up on educational basis 
of the 232 members of the Rajya 
'Sabha in 1962 whose  biographical 
sketches are available is as follows: 
Up to elementary standard-2 mem-
bers of 0.9 per cent; between elemen-
tary and hi~h schOOl standard-24 
members or iO.l, per cent; above high 
schOOl a dar~~  or BO.6 per cent; 
educational qualifihations not indicat-
ed-8 or 3.88 per cent. Incidentally I 
may sav here that when Mr. Sitwell 
was asked to give his biographical 
sketch he said: "I belong to Eton and 
Oxford, but was educated privately 
away from these institutions during 
holidays". That is the approach of a 
real man of culture-with regard to the 
so-caned d a io ~  qualifications. 
The break-up on educational basis of 
the 229 members of the Rajya Sabha 
tn 1958 is also available. There were 
0.49 per cent up to elementary stan-
dard, 8 per cent up to high school 
crtandard and above high schOOl stan-
dard there were 193 members or -83.5 
-per cent, 

Thus the educlttional qualifications 
-possessed by the Members of Par-
liament do not juStify the second set 
Of provisions--of the BilI. With, the 
tpread of education among the e'ec-
torate, it may fairly be expected that 
even the small percentage of Members 
of Parliament with lower educational 
qualifications will VaniSh within a 
.. hort period of time. 

In the Statement of Objects and 
teasons, the mover of the Bill hu 

mentioned one specific reason in sup-
pOrt of the provisions of the Bill re-
lating to educational qualifications of 
the members of our legislatures. S:.me 
hon. Members also referrecf to it in 
support of the-provisions of the Bill 
relating to educational qualifications. 
His reason is that whereas the mem-
bers of the administrative and judicial 
branches of Government are requir-
ed to have high educational qualifica-
tions, the members of the legislative 
branch are exempt under the constitu-
tion from any educational qualifica-
tions whatever. The a-rgument is no 
doubt specious but not tenable on 
sound scrutiny. On account of the 
nature of the duties the administrative 
and judicial branches of Government 
are entrusted with, the members of 
these· two branches of Government 
must necessarily be experts in their 
own lines and therefore posses 
the necessary technical knowledge 
r.nd professional skin. The legislative 
branch of Government stands on a 
basically different footing. The legis-
latiVe branch directs anu formulates 
policy: the administrative branch car-
ries it out and the judicial branch in-
terprets and enforces it. The ques-
tion, therefore. is-should the person-
nel of the legislatiVe branch like that 
of the other two branches of Govern-
ment be composed of experts techni-
caHv trained for the Job and making 
a profession of it? 

Frequent references haVe been made 
to Shri Kamraj, the leader of the 
Congress Party 'to which I have the 
honour to belong. I do not think 
there can be any .bler leader or ad-
ministrator i ~  I am glad they 
refelTed to' him. That ts (lne .ex-
ample. It needs little reftection to 
find the answer: it must be in the 
negative. From the very nature of 
their functions as the voice of the 
community the members of the legis-
lative branch have to speak for the 
entire population, for all ages, classes 
and conditions of oeople. In that 
case, practically the whole of the rural 
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population, 82 per cent of the popula-
tion of India, is shut out. Quite a 
large number of theni will be kept 
out, if this is insisted upon. For this 
task experts with professional skill or 
technical knowledie are not neces-
sary, but men of high qualities of 
mind, heart and character. Simply 
laying down a minimum educational 
qualification, such as the passing of a 
secondary or primary test, is not 
enough and cannot achieve these ob-
jectives. What is necded is that the 
people,· the e1ectorate, should be able 
and willing to chOOse men of the 
right tYPe wiselv and that means that 
education should spread as i ~  as 
possible among the masses cf the 
people so that they can make a choice 
01 the right tYPe of men and women 
as Members of Parliament and State 
Legislatures. 

The mover of the Bill may, there-
fore, be requested to withdraw It; 
otherwise, it will be my painfu}-duty 
to OPpOse it. 

Mr. Chalrmaa: Shri Kamath. 

Shri Shree Narayan Bas (Dar-
bhanga) May I say a few words' 

Mr. Chall'lll&ll: No, this is the time 
for the reply. The reply Is over. 

. Shrf Barf VlsImu Kamath: I will 
reply. Further, ther," ill still time. 

Shrf C. B. Pattabhi Raman: I have 
concluded my speech early in order 
to enable the mOver c.f the Bill to 
reply. 

Shrf Shree Nara,.an Das: The time 
aUotted for this Bill is two hours. 
There is still time. 

Mr. Chairman: If he wanted time 
at the time of the general diseusslon, 
he wOU1d have got it. Now the gene-
ral discussion is over and the Minis-
ter has also made his speech. Now; 
only the mover has !Cot the right of 
t'eply. 

Shri Shree Narayan Das: In the 
case of non-official business, the 
Minister Only intervenes. It is either 
the mover of the Resolution or the 
author of the Bill that replies when 
the discussion is over. So, I may be 
given an opportunity. 

Shrf Barf Visluaa Kamatb: I agree 
with him. 

Mr. Chairman: I am sorry, I have 
already called Shri Kamath. 

Shrl Kamath: Mr. ChairmaD, -I am 
very grateful to my co!leagues on both 
sides Of the House fur the ~  in-
. terest they have taken in this. Bill 
and the active contributicn they have 
made to the debate. I am particu-
larly grateful to those two discrimi-
nating colleagues of mine Shri 
Brajeshwar Prasad and Shri' Kapur 
Singh. who have accorded valiant sup-
port to the Bill. Demo('raey, as has 
been well said, wil! perish unless 
there is the right to dissPllt and the 
voice of dissent is loud and strong 
and clear. This is the fundamental 
postulate for the growth of demo-
craey. 

I am glad that in this House today 
we three at least and one colleague 
who, r think, has given partial sUP-
. port to the BilI,-so at least three 
or four members of the H4luse among 
those who have spoken and there are 
. many who have not spoken-heard 
. melodies may be swel":t but unheard 
melodies are swp.eter.--and I am sure 
among thOSe who have not spoken 
there mav be a few at l'!!ast who will 
support the Bill that I have brought 
before the House-so .t least three 
or four colleagues haVe nised their 
voice of dissent from the maiority and 
raised it loud, and their voices have 
been he.qrd In this House. This 
augurs will for the future of parHa-
mentarv democracy in this House. 
Once the voice of di ~  is st:fted. 
then democracy will h3"'E' no hope and 
no ~ r  . 

1 am glad, thet'efore, that this BllI 
of mine, this humble Bill of mine, as 
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you have. Sir, rightly stated when 
you were down here be:ow-now you 
have just gone up above-has evoked 
a vigorous discussioll in this House 
and, to that extent, I am glad that I 
have dont! a little bit of service by 
stimulating discussiun on this very 
vital subject which had (;voked, as I 
said in the coursE' of my remarks at 
the time of my movine for considera-
tion of the Bllt the interest of no less 
a person than Dr. Rajendra Prasad, as 
revealed in his final address to the 
Constituent Assembly. And. mind 
you, after he had heclrd the debate on 
all the articles which preceded before, 
everything was over. all the discus-
sion was over, on the 26\h November 
1949 afrer the discus.;icoD was conclud-
ed, after the third leading was con-
cluded., he delivered. his valedictory 
address to the Constit"cnt Assembly. 

k) hon. friend, Shri Tyagi, or 
someone else said that this had been 
debated in the Constituent Assembly 
and asked therefore why it should be 
raised ag:J.in. But Dr. RaJendra 
Prasad. the President of the As,em-
b1y, said in his final address after 
considering all that had been said 
for threE' YE'ars in the A.'Isembly. that 
he regretted that while qualifications 
should bE' laid down for judges and 
for administrators no educational 
qualifications whlltpver had bef'n pres-
cribed for the lawmaker!; It was 
one of his sincere r ~r  hE' smd on 
that occaslDn. 

Later on in a public address in 
Jaba'pur. I think. in '1950 at the 
Rotary Club where I happened to be 
present, he also said that adult franc-
hiSe without adult education was at-

d ~ with serious pitfalls and dan-
gers;. That was his view, right or 
wrong. S:>me mlly not agree with it, 
but he did say so. 

Shri Tyaci: Does my hon. friend 
challenge the statement that the 
amendment or the proposal that the 
minimum educational qualification 

must be matriculation was rejected in 
the Constituent Assembly? Wa.; it 
not reJected? 

Shri Bart VlsbDu Kamath: I said 
so. But after that Dr. Rajendra 
Prasad made the sPeech. In the Pro-
visional Parliament when the Resolu-
tion of Professor K. T. Shah was on 
the anvil and I was making a few 
observations, Shri Tyagi interrupted 
to ask, "Would you prefer to have 
qualifications for Ministers also?· 
~ I said, "A Minister cannot be 
a MiniateP unless he is a Member of 
the House". If you want to be a 
Minister, YOU must; first be a Member 
of the Bouse, and so the qualifications 
apply' to his case. Then Shri Tyagi 
said, ''BUt would you have a higher 
qualification for the Minister?" Ap-
parently at the back of his mind. he 
wanted a higher qualification for 
Ministers than for Members. 

Shri Tyap: My idea was that If 
Members were matriculates, Ministers 
should be graduates. 

Shri Bart Vislmu Xamath: So, if 
Members have passed primary school 
test, you may have the secondary 
school test for Ministers. I hope. 1 
have understood his mind clearly. 
Then, I said that the Committee could 
go into that. I think, Professor K. T. 
Shah wanted a committee to go into 
this matter. Thereupon Shri Tyagi: 
said. "Include this also". that is the 
question of qualifications for Ministers 
must also be included in the terms of 
reference of that committee. There-
fore. with all due respect to those 
friends of mine who have expressed a 
contrary view-I have great regard 
for them-I am really sorry today 
that the view expressed by an eminent 
patriot, a great leader, and educa-
tionist' of the highest order-Dr. 
Rajendra Prasad, who presided over 
the Constituent Assembly-has not 
found acceptance even today. 
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There' are some colleagues who 
question the propriety of having the 
aecondary education test for Members 
of Parliament. Some of my colleagu-
es said that it would make the study 
of English compulsory for intending 
candidates to Parliament. But if those 
colleagues had taken the trouble of 
moving an amendment to this and 
tried to make the qualifications uni-
form, like primary school test for 
Candidates to State Legislatures, I 
would have accepted the amendment. 
If they had moved an amendment to 
make the primary school test the mini-
mum qualification for Members of 
Parliament also, I would have gladly 
accepted it. 

I am .sorry that in the earlier speech 
when I moved for consideration of the 
Bill I d:d not mention that even in 
some backward countries which have 
been emancipated Or which have be-
come free after India became inde-
pendent, some years after that like 
Laos, Syria, Sudan and TurkeY-I 
gave the instances of some American 
and European countries earlier, illite-
rate persons are debarred from elec-
tion. 

Shrt Tyqi: Bad. 

Shri Barl VisIm ... Kamath: II do not 
know, whether bad or good, but it is 
a fact. In Laos, a small, tiny, baek-
ward country when compared to India, 
the only persons who could be mem-
bers. of the National Assembly, their 
Parhament, are those holding certain 
degrees or diplomas and some classes 
~ leading citizens. 

Shrimati Renu Chakravartty: What 
~i  be the percentage of such people 
In Laos? 

Sbrt Bart Visbnu Kamath: I do not 
know:. But these are the qualifications 
prescribed. 

An BOD. Member: It may be 1 per 
eent. 

Shrlmati BeIlU Cbakravartty: That 
means that 99 per cent of the people 
would be debarred. 

ShrIDIIdIl.............. e: Were 
such restrictiona imposed durin, tile 
British relime here? 

Sbrl Barl VIahDa Kamath: I am 
talking of free countries; I am not 
talking of slave or colonial countriea. 
These are not slave countries or coun-
tries under the colonial System, but 
these are free countries today. Laos, 
Syria, the Sudan and Turkey are all 
free countries. I do not know whether 
they still continue the old laws, 'but 
today. the electoral laws of those coun-
tries prescribe a certain standard of 
literacy or some educational qualifica-
tiOn with degrees or diplomas for in-
tending candidates to their Parlia-
menta. 

I really cannot appreciate the argu-
ment advanced by my hon. friend 
with regard to the problem or the 
issue of gerontocracy. I have not 
sougU, nOr is it my intention to do so, 
and in fact, it is farthest from m)' 
mind, to debar our old, aged and res-
pected people who can advice us and 
guide us on the right path of 
dharma from Parliament. Much has 
been Sllid about those who fought aD 
the battle-field. I also know' that 
Dronacharya was 85 when he was OIl 
the Kurukshetra battle-field, but he 
fought like a sixteen-),ear old youth. 
The sloka says: 

~~ ~  ~ r~~  I 

~ 'fro" irlvIT ~~ lfTrn ~  " 

When he was 85 and he was on the 
battle-field, as ~ oung as Bapuji Aney 
here, he fought like a i ~ ear-old 
youth, just as Dr. M. S. Aney does ill 
Parliament. But as I have said, and 
as my hon. friend Shri Kapur Singh 
has said, and also as one or two other 
colreagues of mine have said, law is 
. meant for the ordinary run of man-
kind; we do not legislate for excep-
tions. That is why I have said that 
we have to provide th!l.t those aged 
persons who put many young men to 
shame by ~ ir energy and by their 
activity must find a phce in Parlia-
ment. We are sending todav so 
many young persons to Rajya Sabha. 
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Why should young persons be sent 
to Raha Sabha? Of course, it may 
be necessary to send some of them 
there; those who have been defeated 
in election to this House after find a 
place in the Rajya Sabha. I do not 
mean the Congress Party alone, but 
[ would say that all parties try to 
lind places for such people in -the 
Rajya Sabha. 

Shrimati l.akshmikanthamllU!: The 
Opposition also does it. 

Shri Bart Vishau Kamath: I do 
mean the Congress Party alone, but 
I have said that all parties do it. So, 
my hon. friend can be happy now, 
and this will give her some solace. 
But why should young persons be 
sent t:> Rajya Sabha? I am sure most 
of my colleagut:!s will agree that 
those wise persons who are over 75, 
those who 'vadanti dharmam,' who 
speak dharma, and who are dharma_ 
vits, who are knowers of dharma. can 
certainly find an eminent place in the 
Rajya Sabha; they will be in 'Parlia-
ment and they will be in the legis-
latures, but in the Vidhan Parishad 
so far as the Shtes are concerned 
and in Rajya Sabha so far as ar ia~ 
ment is concerned. Therefore, I can-
not understand the force of the argu-
ment 'Why do you debar them?' We 
are not debarring them at all, not at 
all, not even for a moment. Thev 
can come to Parliament, and they wiil 
be in Parliament, and they will be 
across the Central Hall in the other 
House, and we can aJways meet them, 
we can always seek their advice and 
guidance on various matters. 

I have discovered that generally 
speaking, today, it is only in the 
primitive Or tribal communities that 
gerontocracy reigns supreme. In the 
primitive or tribal communities in 
Afri-ca and some parts of Polyn'esia 
and Melanesia they have geronto-
cracy. The older the person, 75, 80, 
Or 85, the more is his prestige in that 
community. But that is So only 
among the primitive and tribal com-
munities. We' are aspiring for some 
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thing higher than that. We ~  not 
a tribal community nor, are we a 
primitive community. Therefore, it 
is all the more essential, Or rather I 
would say not 'therefore,' but a 
'fortiori, for stronger reasons, that we 
who are on the high-road to a rig. 
orous democracy and to becoming a 
mighty nation in this world, should. 
in agreement with what Dr. Rajendra 
Prashad had said as far back u 
1949, when India was not as much 
educated or literate as she is today, 
-even then he uttered this senti-
ment-that Parliament should adopt 
'SOme minimum educational qualifica-
tions for lawmakers. I am drongly 
of the opinion' that today at least we 
should. in agreement i~ Dr. 
Rajendra Prasad's view adopt some 
mmlmum educational qualifi('ations 
for candidates to Parliament and to-
State Legislatures. 

One last word and I have done. 

Sbri Tyagi: As a representati ve of 
illiterates, I s.eek your permission to" 
walk out. 

(Shri Tyagi then left the House) 

17.50 hra. 

Shri Bari ViShnu Kamath: I 
would only add before I close that 
the age limits now prescribed are 
arbitrary. The Constituent Assemb-
ly in its wisdom prescribed the lower 
age limit of 25. There was no logic 
or reason behind. it. Some of us 
suggested 21, some other said 18, 
some others wanted 20 and still others 
22. But arbitrarily, it was fixed at 25, 
even though in this warm, tropical 
country, we are supposed to mature 
quicker than in cold countries with 
Mediterranean or temperate climates. 
In some western countries, the lower 
age limit is 21. But here we fixed it 
at 25. There was, as I said no logiC' 
or reason behind it. 

I would only like to emphasise 
that the raison d'etre behind this move 
to fix an upper age limit for Members 
Of this H01:'se, the Lok Sabha, ap.d 



Constitution CHAlTRA 8, 1886 (SAKA) (Amendment) 
Bm 

the Vidhan Sabhas in the States, is 
to give scope for younger men and 
women to come up and take their 
seats in these legislative bodies. If 
this amendment is not accepted, it will 
block the entry, so to say, of younger 
men and women into the Lok Sabha 
and the Vidhan Sabhas. It is in their 
{oWn interest, in the interest of the 
younger men and women who are 
members or aspirants, that I seek to 
prescribe this upper age limit of 
75. I hope that when voting takes 
phce, the younger Members of 
this House will take this aspect into 
consiJieration, and realise how I nave 
been trying to fight for their interestS, 
so that their path to the Lok Sabha 
and Vidhan Sabhas may not be block-
ed. Once this upper age limit is 
accepted, those above that will not be 
,'eligible for candidature to the Lok 
Sabha and the Vidhan Sabhas. 

Therefore, I see no reasOn why I 
should reconsider my attItude to 
both the matters !'pedflt'd in this Bill, 
namely, the gerontocracy aspect .... 

An Bon. Member: His own Party 
has opposed it. 

Shrt Hart Vishnu Kamath: But 
others will agree. It is not a party 
matter; it cuts across party lines. It 
is a national matter; it is not a 
party matter. 

Therefore, I see nO reason to resile 
from the stand I have taken either 
on the issue of the ~ age limit 
or on the issue of minimum educa-
tional qualifications, which I have to 
sought to prescribe for intending 
candidates to the Lok Sabha and the 
Vidhan 'Sabhas. 

In the end, I appeal, with all the 
earnestness at my command with .alI 
the sincerity at my command, to my 
colleagues on both ,sides of the House 
to appreciate the manner in which 
the interests of democracy, of real 
progress and of national prosperity 
will be served by the acceptance of 
this Bill, and I hope that on re-
consideration and mature thought .... 

Sbrt Shlnkre: I hope he will with-
draw the Bill as the House has not 
grown enough to appreciate big 
reasoning. 

Shri Bar1 Vishnu Kamath: I hope 
Members on either side will vote 
wholeheartedly for this Bill, and that 
the Motion fOr consideration will be 
adopted by the House. 

Mr. Chairman: May I take it that 
as the purpose of provoking discus-
/lion is served, the hon. Member i& 
withdrawing the Bill with the leave 
of the House? 

8hri Bari Vishnu Kamath: No, no. 
I am not withdrawing. 

Mr. Chairman: I shall have to put 
the motIon to vote. 

Sbri Bari Vishnu Kamath: Before 
that, we must have quorum. 

18 hrs. 

Mr. Chairman: Does he raise-
seriously the question of quorum. 

Shri ·Hari Vishnu Kamath: Yes. 
Without quorum, how can we vote on 
it? 

Sbri C. R. Pattahhi Raman: He is 
referring to the Constitutional re-
quirement. 

Sbri Bari Vislma Kamath: It is 
very necessary. 

Mr. Chairman: The quorum.bell is 
being rung. 

As there is no quorum the motion 
before the House will be put to vote 
next time. The House now stands 
adjourned till Monday. 

18.01 hrs. 

The Lok Sabha then adjourned till 
Eleven" of the Clock on Monday, 
March 30, 1964/Chaitra 10, 1886 (Saka) 
(Saka) 
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